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MR. DEPUTY SPEAKER : The hon.
Member may resume his spesch next time.
We shall take wup private Members’
businces now,

15.30 hrs.

COMMITTEE ON PRIVATE
MEMBERS" BILLS AND
RESOLUTIONS
Forty-Fourth Report

SHRI BHALIJIBHALI
(Dohad) : 1 beg to move :

PARMAR

“That this House do agree with
the Forty-fourth Report of the
Committce on Private Members'
Bills and Re:olutions presented to
the Housc on the 26th February,
1969."

MR. DEPUTY-SPEAKER : The
question is !
*“That this House do agree with
the Forty-fourth Report of the
Commitiee on Private Members'
Bills and Re olutions presented to
the House on the 26th February,
1969."
The motion was adopted.

15.30§ hrs,
RESOLUTION RE : FUNCTIONING
OF CENTRAL SERVICES — conrd.

MR. DEPUTY-SPEAKER : Wc shall
now take up further discussion of Shri
Nambiar's resolution.
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© SHRI S. M. BANERIJEE (Kanpur) :
More time should be allotted  to this
Resolution. If you decide 10 extend the
time at the last moment ; many Members
will be excluced. Let the Houte cecide
now itself ; let us have two hours and
twenty minutes, The other Resolution
can come.  The third Re:olution cannot
come up by any stretch of imagination,

MR. DEPUTY-SPEAKER: 1 do
recognise the importance of that Resolu-
tion. But others also are cqually
important. We shall sce as we procecd
further. Shri Nambiar should conclude
bis speech in 15 minutes ; he has already
taken eight minutes. The total time
allotted for this is one hour and thirty
minutes.

SHRI NAMBIAR (Tiruchirappalli) :
Sir, 1 had moved this Resolution on 20
December, 1968 and to remind the hon.
Members, 1 shall read it in full again :

“In view of the serious situation
created by the policy of victimisa-
tion that is being pursued by the
Central Government following the
one-day token strike by the Central
Government employces on 19 Sep-
tember, 1968, resulting in the
removal from service, launching
prosecution against, issuc of sus-
pension orders on and issue of
orders effecting break in service of
a very large number of C:ntral
Government employees, this House
is of opinion that a serious threat
has arisen to the smooth and
efficient functioning of the Central
services spread all over India in
the prevailing atmosphere of ten-
sion and billerncss among the
employces and recommends that all
the above acts of victimisation be
withdrawn forthwith and normalcy
be restored.”

When this question was discussed in
the Committee on private Members® Bills
and Resolutions, even then you were good
enough to say that the Resolution could
be given only some little time of 13 hours
or so because by the time it came up for
discussion-two months from then—every-
body would have becn reinstated and
there may not be much purpose in dis-
cussing it at all. Unfortunately that hope



